Salu D’Souza and Anr .. .Applicant

1
Versus f
GCZMA & Ors .. .Respondent
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE
Execution Application 1/2023(WZ)

In

Original Application 16/2016(WZ)

REPLY OF RESPONDENT NO. 10

MAY IT PLEASE YOUR HONOUR

1.

The Respondent no. 10 has procured following permissions from
the competent statutory authorities, a details whereof is mentioned
herein below:

a) Consent to Operate under Air and Water Act issued by
GSPCB dated 21/10/2015, 02/04/2019 and 22/09/2020;

b) Renewed NOC from Captain of Ports dated 26/02/2016,
12/12/2016,  12/01/2018,  14/01/2019,  27/01/2020,
22/01/2021,21/12/2021 and 01/02/2023;

¢) Amalgamation Order passed by Hon’ble High Court of

Bombay at Goa dated 16/04/2010;

T
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d) NOC from Village Panchayat of Cortalim dated 05/08/1999;
e) Certificate of Registration of Small Scale Industries issued
by Directorate of Industries and Mines dated 03/10/1968;
f) House Tax and Trade tax receipt issued by Village Panchayat
Cortalim dated 22/05/2020;

g) Registration Certificate of Establishment dated 21/06/2012
and 19/01/2022;

h) Certificate issued by Captain of Ports dated 20/05/2003 and
11/03/2004;

1) Form I & XIV of Survey No. 43/1, 43/3, 43/4 and 43/5 of
Cortalim Village of Mormugao Taluka.

j) Letter no. I-11017/Ferromar/183 dated 07/01/2023 issued by
Captain of Ports.

2. Itisdenied that the undersigned unit has been anchoring vessels and
ships and causing pollution or dumping waste in CRZ 1 area in
violation of CRZ notification.

3. With regards to execution of Order of this Hon’ble Tribunal in OA
16/2016, it is humbly submitted that unit is in operation only during
monsoon season and conducts its operation / business based on

permissions referred earlier herein above.

At
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. It is denied that the undersigned unit had anchored any vessel in
Cortalim creek as alleged and it is submitted that no vessels are
anchored by undersigned in Cortalim creek. It is denied that the
undersigned is operating by causing pollution and it is submitted
that polluter pay principle is not applicable to undersigned.

The undersigned in his objection assailing the invocation of
methodology adopted for computing compensation on basis of
polluter pay principle by joint committee report has submitted
detailed reply, which is enclosed herewith and the undersigned
craves leave to refer to and rely upon the same in verbatim.

. The joint committee report in its report where it had collected
samples nowhere indicates that the samples tested were indicating
pollution being caused by undersigned unit.

. The polluter pay principle is not applicable to undersigned as the
undersigned unit has not caused any pollution.

. The undersigned unit operated only after securing all the
aforementioned permission, which prima facie indicate that the
undersignea unit did not commit any illegality or irregularity or

pollution.

Thy—
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9. This Hon’ble Court in its Order dated 11/05/2022 was pleased to
observe that dropping of proceeding against the private respondents
by GCZMA on ground of pendency of clearances before SEIAA is
not justified. The said finding in the matter was in reference to
respondent no. 7 only. The GCZMA in the case of undersigned unit
after conducting inquiry and hearing the undersigned unit and
officials at length was pleased to discharge the undersigned unit and

came to conclusion that the activities of the unit of undersigned is /’

A
. 5 o A
not in contravention of permissions granted. > %:.)
il Uy
‘-I
3

'Z S
10.In view of the above, it is prayed that the undersigned unit be” -

>

discharged. 9;

21-03-2024 3

Pune Adyv. for Respondent no. 10
AFFIDAVIT

[, Shridhar P. Hegde, representative of M/s Ferromar Shipping Pvt. Ltd.,

Respondent no.10 herein above do hereby solemnly affirm and state that

’ ly affirm e o
Solemnly aé?? ﬁ%ﬁﬂgﬁ?of‘[ﬂe reply are true to my knowledge.

Z J‘" :
gvht:g?:ia;ﬁtiﬂed before me by FL
Shri/Smt.c.cee.e. Solemnty-affirmed at Marga
Who 1s personally known s 0@ ?I/ﬂf/
on tis2(Z)-.aay of Menda202% DEPONENT
|
h:::ZJmMK

?Lfi\

SANTOS
TARY
SALCETE TALUKA

STATE OF GOA (INDIA)
e Nl
Reg. Noi..[fo..bende.s
e NS T e
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GOA STATE POLLUTION CONTROL BOARD
T TS UGI0T (HA=0T USe
(An ISO 9001-2008 Certified Board)

Phone Nos : 91-832-2438567, 2438528 —— Email id's :

G 2
2438563, 2438550 Lo Menjlber Secretar)f. GSPCB - ms-gspcb.goa@n:cirj .
Environment Engineer, GSPCB - ee-gspcbh.goa@nic.in

Tel / Fax No.: 0832-2438528 — e e Scientist, GSPCB - scientist-gspcb.goa@nic.in
D, S e
a T el Asst. Env Engineer, GSPCB - aee-gspcb.goa@nic.in
gy Asst. Law Officer, GSPCB - alo-gspcb.goa@nic.in
No. 5/1619/99-PCB/CJ- o g Date:}}‘&o@t} 15

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act. 1981 and
Authorization/Renewal of under Rule 5 of the Hazardous Wastes (Management, Handling and

Transboundry Movement) Rules 2008
[To be referred as Water Act, Air Act and HW (M,H & T) Rules respectively]

— RENEWAL OF CONSENT TO OPERATE AND AUTHORIZATION is hereby granted to:

M/s. FERROMAR SHIPPING PVT. LTD.
(Small Scale Industry)
(Red Category)

Survey No. 43/1705,
Chovate, Cortalim,
Mormugao - Goa

S5t isions of HW (M,H-& T) Rules, subject to the provisions of the Act and the Rules and the Orders that may
be made further and subject to the following terms and conditions:

L This Renewal of Consent to operate and Authorization is issued in supersession of the earlier Consent
Orders issued vide Order No.5/1619/99-PCB/8323 dt. 24/03/2009, Order No. 6/1087/06-PCB/1071 dt.
f 13/05/2008, Amendment No. 5/1619/99-PCB/2653 dt. 19/07/2012 is valid up to 25/08/2018.

o

This Renewal of Consent to operate and Authorization is valid for the manufacture of:
Sr. No Description Quantity !
L L ' Construction & Repairs of Barges 01 nos/annum |

B CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

(1) The daily quantity of industrial effluent from the unit shall not exceed NIL

(i)  The daily quantity of domestic effluent from the unit shall not exceed 0.5 KLD

(ili)  Domestic Effluent treatment and Disposal:- ..» T
The domestic wastewater shall be greated in @ ‘properly designed septic tank and discharged on land for
percolation through soak pit of adcquate dize w1thm‘the umt\premlseq

(iv)  The unit should empty septic tanh and soak plt perlodlcally through night soil tankers for safe
disposal and submit the copies of %he receipts to the Board on regular basis.

Pdgelota (O

Dempo Towers, 1st Floor, EDC Patto Plaza, Panaji, Goa 403 001
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(v) A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains shall be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection system
only and shall not be allowed to find way in open areas.

(vi)  Non-Hazardous Solid Waste:
All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by:

o Landfill, incase of inert materials, care should be taken to ensure that the material does not give rise
to leachate which may percolate into ground water or carried away with storm run-off.
e Controlled incineration wherever possible in case of combustible organic matter.
e As per the Authorization issued by this Board in case of Hazardous waste.
The total quantity shall be segregated and treated as follows:
Sr. no. | Type of segregated solid waste ' Quantity . Disposal
{21 Metal scrap | 2 tonnes/month Sold to scarp dealers

(vii)  The unit shall comply with the provisions of the Water (Prevention & Control of Pollution) Cess Act,
1977, as amended (to be referred as Cess Act ) and the Rules there under.
The daily water consumption for the following categories shall not exceed, as under:
| D.M Water Plant | 2KLD j
The unit shall submit Water Consumption statement annually by 30" April online in the prescribed
format and pay the Cess as specified under Section 3 of the Cess Act.

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

(i)  The unit shall take adequate measures for control of noise levels from its own sources within the premises
in respect of noise. The limits are as follows

| Category of Area/ Zone , Limits in dB (A) Leg |
:. ' Day time Night time ‘-
| Industrial Area 75 70

Commercial Area 63 35

Residential Area 55 45

Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

o.  CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS WASTES
(MANAGEMENT, HANDLING AND TRANSBOUNDRY MOVEMENT) RULES 2008:

(1)  The unit is hereby granted authorization to operate a facility for collection, storage and disposal of
hazardous wastes as specified below:

| Sr. No. | Category | Type of waste Quantity Mode of disposal e
1. | 33.3 Discarded 0.4 Thinner to be used for
E | containers/Barrels/Lin |+ MT/annum | tins & same thinner tg, us
1 | ers contaminated with | ' dilution of paint & infited
N ] . Hazardous waste f | tins given for recyc '

(i) The authorizer shall comply with the provisions of the Environment (Protection) A ,d986 4ﬁd the rule
made thereunder. : &/ C. \E

(Levinson J. Martins):‘;é
Member Secretary
Goa State Pollution Control Board

B —

Page 2 of 5
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(iii) The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Goa State pollution Control Board.

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

(v) It is aduty of the authorized person to take permission of the Goa State Pollution Control Board to close
down the facility.

(vi) The inner bottom surfaces of the tank shall be impcrvious enough to prevent leakage or seepage of these
wastes into the sub surface soil or ground water.

(vii) The occupier shall maintain a manifest system as per Rule 21 (1) for disposal of hazardous wastes to
ensure that these wastes are delivered to the designated facility preventing pilferage and clandestine
disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes. The
endorsed copy shall be furnished to the Goa State Pollution Control Board.

(ix) Under no circumstances the hazardous waste shall be disposed to unauthorized facilities.

(X)  The occupier shall maintain the records for collection, storage and disposal of hazardous waste in Form 3
of as per Hazardous Waste (Management, Handling & Transboundary Movement) Rules 2008.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online XGN system.

(xi1) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main gate
providing details as follows in English and Konkani languages:-
* Hazardous Waste category number.
» Hazardous Waste quantity number.
* Treatment facility for each category.
* Mode of disposal for each category.
* Hazardous Waste Authorization number, date and validity period.
*  Water Consent number, date and validity period.
= Air Consent number, date and validity period.
* Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 days.
——
6

: .
T 4 ““GENERAL CONDITIONS:
— X LN

i€ “The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the

".-f;fﬂueriv’ emission or hazardous wastes or control equipments provided for without previous permission of
W )\ the Board.

5. Dy 3

.,

0272029 The unit shall provide facility for collection of samples of effluent, air emissions and hazardou$ wastes to

v .,  the Board staff. &/
'--o_'..‘.l‘

GOA (Levinson J. Martins)
Member Secretary
Goa State Pollution Control Board

Thr—

Page 3 of 5
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(iv)

v)

(vi)

vii)
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An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal of
Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent fees in
addition to the prescribed consent fees.

The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of
such discharge water/ air is being polluted.

This Consent to Operate is granted without any prejudice to any of the permission(s) required under any
law, by laws and regulations in force.

This Consent does not entitle the party to commence activities until and unless all the other Permissions
as required under the relevant statutes are obtained by the party and this Consent to Operate is ¢onfined to
matters arising out of the Air Act and Water Act only

The Board reserves the right to amend or add any conditions in this consent and the same shall be binding
on the applicant,

(viii) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year

(ix)

(x)

(x1)

i)

(x111) The unit shall submit returns for disposal of e - waste under the E- Waste (Management

ending April to March by 30" September of the succeeding year as per the provisions of the rule 14 of the
Environment (Protection) (Second Amendment) Rules, 1992.

Reliable flow meter shall be installed to maintain record of water consumption/waste water generation per
day. The records so maintained shall be made available to the Board officials whenever required.

The unit shall bear the cost of analysis / monitoring in case of complaints received by the
Board/ reinspections due to non compliances observed by the Board & monitoring carried by
the Board.

The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

The unit shall submit returns for disposal of batteries under the Batteries (Management & Handling
Rules 2011, if applicable.

Rules 2011, if applicable.

-

g

-y |
(xiv) The unit shall submit returns for disposal of plastic waste under the Plastic Waste/(M 'sr(ﬁ)ent &

(xv)

Handling) Rules 2011, if applicable. ey SA

The unit should divert the wash water into septic tank/soak pit within one meqtl?aryf}éﬁwmit
compliance report to this office. 7 g N o

\
: =

NS =
. N G
(Levinson J. Martins)

Member Secretary
Goa State Pollution Control Board

TEY-

Q
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To,

M/s. FE MAR SHIPPING PVT.LTD,
Anand Bhavan,

Old Station Road,

Margao - Goa

Copy to:- 1 Accounts Section
2 Concerned File
3 Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 1,90,00,000/-

| Challan no. Amount Date

I 8687 Rs. 66,000/- (Air & Water Consent fees + late fees) 13.05.2014

| Typedby | Checkedby | Verified by

2 | Qo> |EE

(Levinson J. Martins)
Member Secretary
Goa State Pollution Control Board

e

Page § of 5



GOA STA;Fﬁ]:Zq POLLUTION CONTROL BOARD
U= wguor ferasror wee

(An ISO 9001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Board) 2

Phone Nos. : 0832-2407700 - — '
e COA ; Email Ids:
7701, 2407702 TR Chairman, GSPCB: chairmans-gspcb,goa@nic.in

- 2407703 B ———
chn PRI, hEnemberSecretary GSPCB: ms-gspcb.goa@nic.in
N TH — e nvironment Engineer, GSPCB: ee-gs e
: ; e b.
“',"" Sm:entist, GSPCB: scientim-gspcb,ggoapgni?:.c::‘mc“n
Office: goapcb@gspcb.in

No. 5/1619/99-PCB/0619/ (T — 5499 Date: 02-/04/2019
25/26 of the Water (Prevention & Control of Pollution)
& Control of Pollution) Acet, 1981 and
Other Wastes (Management and

Renewil of Consent to Operate under Section
Act. 1974 & under Section 21 of the Air (Prevention
.-\ulhurizatinn!chewal of under Rule 6(i) of the Hazardous And

Transboundry Movement Amended Rules 2014
[To be referred as Water Act, Air Act

and HW (M & T) Rules respectively]

RENEWAL OF CONSENT TO OPERATE AND AUTHORIZATION is hereby granted o7
. M/s. FERROMAR SHIPPING PVT. LTD.
(Small Scale Industry)

(Red Category)

Survey No. 43/1705,
Chovate, Cortalim,
Mormugao - Goa

M~

Air Act and Authorization under the

Located in the area declared under the provisions of the Water Act,
the Rules and the Orders that may be

provisions of HW (M & T) Rules, subject to the provisions of the Act and
made further and subject to the following terms and conditions:

ssued in supersession of the earhier Consent

¢ and Authorization is i
25/08/2020.

. Ihis Renewal of Consent to operat
PCB/CI-708 dt. 21/10/2015 is valid up o

Orders issued vide Order No0.5/1619/99-
¢ and Authorization is valid for the manufacture oft
| _Quantity

Renewal of Consent to operdt

2. .- TThis Rege
. Sr.No |  Description . ——
| ! | Construction & Repairs of Barges | __Asperorder

5 ‘ONDITIONS REQUIRED TO BE COMPLIED UNDER FHE WATER ACT:

m the unit shall not exceed 0.5 KLD

(1) The daily quantity of domestic effluent fro

(11} Domestic Effluent treatment and Disposal:-
wter shall be treated in a prope
ize within the untt premiscs

The domestic wastews rly designed septi
percolation through soak pit of adequate s

nk and soak pit periodically through night soil tankers for safe

(i)  The unit should empty septic ta
/ f the receipts to the Board on regular basis.

disposal and submit the copies 0

N B oo S ET
=2a eme '-.'\J.[!F.l -stale, Opp. Salio 1 ivArd Sa
dustrial Estate, Opp. Saligingerhi®ar}. Saligao, Bardez, Goa - 403 511

Th

¢ tank and discharged on land for
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(ivy A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains shall be
' maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection system
only and shall not be allowed to find way in open areas.

(v)  Non-Hazardous Solid Waste: _
All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board. )
The total quantity shall be scgregated and treated as follows:
' Sr.no. | Type of segrepated solid waste | Quantity Disposal
| 1| Metal scrap N | 2tonnes/month [ Sold to scarp dealers

"4,  CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

-

(i)  The unit shall take adequate measures for control of noise levels from its own sources within the premises
in respect of noise. The limits are as follows

| Category of Area/ Zone

Limits indB (A) Leq

| Day time Night time
|Industrial Area 175 L S
 Commercial Area - |65 |55
| Residential Area L {45
Silence Zone | 50 40 -

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

5.  CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER
WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT) AMENDED RULES 2018:

(i)  The unit is hereby granted authorization to operate a facility for collection, storage and disposal of

hazardous wastes as specified below: - —
| Sr.No. | Category | Typeofwaste | Quantity  Mode of disposal I
1 333 ' Discarded 0.4 Thinner to be used for cleaning paint
| ° ' containers/Barrels/Lin = MT/annum | tins & same thinner to used for
ers contaminated with dilution of paint & decontaminated

. Hazardous waste  tins given for recycling.

1) The authorizer shall comply with the provisions of the Environment (Protection) Act, 1986 and the rule
made thereunder.

(iif) The person authorized shall not rent. lend. sell or transfer or otherwise transport the ghzard
without obtaining prior permission of the Goa State pollution Control Board. %g-» 8
4

iGh i ang, ﬂé‘[ion
Q\=

(iv) Any unauthorized change in personnel, equipment or working conditions as mention
by the person authorized shall constitute a breach of his authorization.

(v) Itisaduty of the authorized person to take permission of the Goa State Pollution Con
down the facility. ;

(vi) The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage T
wastes into the sub surface soil or ground water.

(vi) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to ensure
that these wastes are delivered to the designated facility preventing pilferage and clandestine disposal due
to unforeseen cvents that may occur during transit. -

Page 2 of 4 ?lQ?ZL



(viii) 'T_he manifest shall be endorsed by the dispatchet, transporter and receiver of hazardous wastes. The
endorsed copy shall be furnished to the Goa State Pollution Contro] Board.

(ix) Under no circumstances the hazardous waste shall be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, stbrage and disposal of hazardous waste in Form 3
of as per Hazardous And Other Wastes (Management And Transboundry Movement) Amended Rules

2018.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online XGN system.

(xii) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main gate
? providing details as follows in English and Konkani languages:-
» Hazardous Waste category number.
» Hazardous Waste quantity number.
« Treatment facility for each category.
= Mode of disposal for each category.
=  Hazardous Waste Authorization number, date and validity period.
»  Water Consent number, date and validity period.
«  Air Consent number, date and validity period.
= Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 days.

(xiv) The unit shall submit annual returns in prescribed format to the Board for financial year by 30"
June of every year for the previous financial year.

6 GENERAL CONDITIONS:

(i)  The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the
effluent/ emission or hazardous wastes or control equipments provided for without previous permission of

the Board.

(ii) The unit shall provide facility for collection of samples of cffluent, air emissions and hazardous wastes to
/ the Board staff.

An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal of
04 ‘onsent submitted after expiry of the validity shall accompany with penaity of 50% of the Consent fee: in
ition to the prescribed consent fees.

S

;'fq ' j '““;,‘ s Board shall be forthwith informed of any accident or unforeseen ewicnt involving discharge of any
b& '-'{\'j pYisonous, noxious ol polluting matter into a stream oOF well or on land or into the atmosphere. as t‘cs.uh of
a4 & s éi(u:h discharge water/ air ts being polluted

o

VD‘N,- This Consent to Operate is granted without any prejudice to any of the permission(s) required under any
Jaw, by laws and regulations in force. ' ; _

(vi) This Consent does not entitle the party 10 commence activities until and unless all the other Permissions
as required under the relevant statutes are obtained by the party and this Consent to Operate is confined to
matters arising out of the Air Actand Water Act only

Page 3 of 4
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(vii) 'T‘he Board reserves the right to amend or add any conditions in this consent and the same shall be binding
on the applicant.

(viii) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year
ending April to March by 30" September of the succeeding year as per the provisions of the rule 14 of the
Environment (Protection) (Second Amendment) Rules. 1992,

(ix) Reliable flow meter shall be installed to maintain record of water consumption/waste water generation per
day. The records so maintained shall be made available to the Board officials whenevér required.

(x) The unit shall bear the cost of analysis / monitoring in case of complaints received by the
Board/ reinspections due to non compliances observed by the Board & monitoring carried by
the Board.

"(xi) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
' Board office as applicable. . :
{xii) The unit shall submit returns for disposal of batteries under the Batteries (Management & Handling)
) Rules 2011, if applicable. ' -
{ -
(xiii) The unit shall submit returns for disposal of e - waste under the E- Waste Management Amended Rules
2018, if applicable.

(xiv) The unit shall submit returns for disposal of plastic waste under the Plastic Waste Management Amended
Rules 2018, if applicable.

(Dr. Shamila Monteiro)
Member Secretary
For Goa State Pollution Control Board
To,
- M/s. FERROMAR SHIPPING PVT.LTD,
Anand Bhavan, 5
Old Station Road,

Margao — Goa ,/,;.—‘; '; %

-

8
2 %o
Copy to:- 1 Accounts Section {,ﬂ,_f' ?
2 Concerned File el ad
3 Guard File -Q,L;
Received Consent fee of: The capital Tnvestment of the unit is Rs. 1.90,00,000/- C ' ff_'_*.{‘
: Challanno. | ‘ Amount ‘N "::
i - 1299 | Rs. 44,000/~ (Air & Water Consent fees )

Typed by "~ Verified by

) | WCoal 2B -

Page 4 of 4
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GOA STATE POLLUTION CONTROL BOARD

(An ISO 9001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Board)

Phone Nos: 0832- 2407700, oy o e Email Ids: RN
———— airman, , chairman-gspcb.goa@nic.in
2407701, 2407702 —— Member Secretary, GSPCB, ms-gspcb.goa@nic.in
Tel/Fax No: 0832- 2407700 e W Environment Engineer, GSPCB, ee-gspch.goa@nic.in
o Scientist, GSPCB, scientist-gspcb.goa@nic.in

Office, goapch@agspcb.in

No.12/2020-PCB/584513/00004448 22/09/2020

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Renewal of
Authorization under Rule 6(i) of the Hazardous and other Wastes (Management and Transboundry

)Movement Rules as amended in 2018
[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]

RENEWAL OF CONSENT TO OPERATE AND AUTHORIZATION is hereby granted to:

M/s. FERROMAR SHIPPING PVT. LTD.
(Small Scale Industry)
(Orange Category)
Represented by Mr.Chandrakumar R. Huiligol

Survey No. 43/1705,
Chovate, Cortalim,
Mormugao - Goa

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the
provisions of HW (M. & T) Rules. subject to the provisions of the Act and the Rules and the Orders that may be
made further and subject to the following terms and conditions:
1. This Renewal of Consent to operate and Authorization is issued in supersession of the earlier Consent
Orders issued vide Order N0.5/1619/99-PCB/8323 dt. 24/03/2009, Order No. 6/1087/06-PCB/1071 dt.
3705/2008, Amendment No. 5/1619/99-PCB/2653 dt. 19/07/2012 & No.5/1619/99-PCB/10619/C1-549

: I.-‘-'}dlated 02/04/2019 is valid up to__28/08/2030

2, " This Renewal of Consent to operate and Authorization is valid for the manufacture of:
3 Sr. No Description Quantity
1. Construction & Repairs of Barges As per order

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

(i) The daily quantity of domestic effluent from the unit shall not exceed _0.5 KLLD

Page 1 of 4

Near Pilerne Industrial Estate, Opp.- Saligao Seminary. Saligao-Bardez Goa-403511
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(i1) Domestic Effluent treatment and Disposal:-
The domestic wastewater shall be treated in a properly designed septic tank and discharged on land for
percolation through soak pit of adequate size within the unit premises

(iii)  The unit should empty septic tank and soak pit periodically through night soil tankers for safe
disposal and submit the copies of the receipts to the Board on regular basis.

(iv) A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains shall be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection system
only and shall not be allowed to find way in open areas.

(v) Non-Hazardous Solid Waste:
All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by:

The total quantity shall be segregated and treated as follows:
Sr. no. | Type of segregated solid waste Quantity Disposal
1 Metal scrap 2 tonnes/month Sold to scarp dealers

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

(i)  The unit shall take adequate measures for control of noise levels from its own sources within the premises
in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leq
Day time Night time
Industrial Area 75 70
Commercial Area 65 35
Residential Area 53 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER
WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT) RULES AS AMENDED
IN 2018:

(i)  The unit is hereby granted authorization to operate a facility for collection. storage and disposal of
hazardous wastes as specified below:

Sr. No. | Category | Type of waste Quantity Mode of disposal

l. 33.3 Discarded 0.4 Thinner to be used for cleaning paint
containers/Barrels/Lin | MT/annum | tins & same thinner to used for
ers contaminated with dilution of paint & decontaminated
Hazardous waste tins given for recycling.

(i)  The authorizer shall comply with the provisions of the Environment (Protection) Act. 1986 and the rule
made thereunder.

(iii) The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste

without obtaining prior permission of the Goa State pollution Control Board. \\ 0
",."‘""—-
(iv) Any unauthorized change in personnel. equipment or working conditions as mentioned inﬁﬁ@?pﬁ!ication
by the person authorized shall constitute a breach of his authorization. 7 f4( )
] " I3 4‘ Ok
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(v) Itis a duty of the authorized person to take permission of the Goa State Pollution Control Board to close
down the facility.

(vi) The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage of these
wastes into the sub surface soil or ground water.

(vii) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to ensure
that these wastes are delivered to the designated facility preventing pilferage and clandestine disposal due
to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes. The
endorsed copy shall be furnished to the Goa State Pollution Control Board.

(ix) Under no circumstances the hazardous waste shall be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposal of hazardous waste in Form 3
of as per Hazardous And Other Waste (Management & Transboundary Movement) Rules as amended in
2018.

(xi) The occupier shall furnish monthly returns for collection. storage and disposal of hazardous waste
through online OCMMS system.

(xii) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main gate
providing details as follows in English and Konkani languages:-
= Hazardous Waste category number.
= Hazardous Waste quantity number.
= Treatment facility for each category.
Mode of disposal for each category.
Hazardous Waste Authorization number, date and validity period.
= Water Consent number, date and validity period.
= Air Consent number, date and validity period.
* Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 days.

(xiv) The unit shall submit online annual returns in prescribed format on or before 30"June of every year.

6. GENERAL CONDITIONS:

(i)  The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the

effluent/ emission or hazardous wastes or control equipments provided for without previous permission of
the Board.

(i)  The unit shall provide facility for collection of samples of effluent. air emissions and hazardous wastes to
the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent shall be
\ submitted at least 60 days before the expiry of validity of this Consent. An application for renewal of
ad a Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent fees in
dddition to the prescribed consent fees.

\\

I 2N
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(iv) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of
such discharge water/ air is being polluted.

(v) This Consent to Operate is granted without any prejudice to any of the permission(s) required under any
law, by laws and regulations in force and this Consent to Operate is confined to matters arising out of the
Air Act and Water Act only

(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be binding
on the applicant.

(vii) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year
ending April to March by 30" September of the succeeding year as per the provisions of the rule 14 of the
Environment (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste water generation per
day. The records so maintained shall be made available to the Board officials whenever required.

(ix) The unit shall bear the cost of analysis / monitoring in case of complaints received by the
Board/ reinspections due to non compliances observed by the Board & monitoring carried by
the Board.

(x)  The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

(xi) The unit shall submit returns for disposal of batteries under the Batteries (Management & Handling)
Rules 2001, if applicable.

(xii) The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules as amended
in 2018, if applicable.

(xiii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste Management Rules as
amended in 2018, if applicable.

(xiv) The unit shall comply with the Guidelines and DUST Mitigation measures in handling
Construction material and C & D waste issued by central Pollution Control Board and are placed
on Board website goaspcb.gov.in.

To,

M/s. FERROMAR SHIPPING PVT.LTD,

C/o Mr.Chandrakumar R. Huiligol

Survey No. 43/1705, Chovate, Cortalim, Mormugao - Goa

Copy to:- 1 Accounts Section 2 Concerned File 3 Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 1,90,00,000/-

Challan no. Amount
633563 & 633567 Rs 18857/-

SANJEEV Bl

Date: 2020.09.

JOGLEKAR 13:37:44 +05'30'

(Sanjeev Joglekar)
Environmental Engineer
Goa State Pollution Control Board

Page 4 of 4

Near Pilerne Industrial Estate, Opp.- Saligao Seminary. Saligao-Bardez Goa-403311



—

-4 Captain of Ports Department
o
Fyprpa™ Government of Goa
2 @“’:’5"5 Dayanand Bandodkar Road,
%bmg‘f:":qo Panaji - Goa - 403001, India.
Phone Nos: +91(0832) 2225070/2426109 Fax: +91(0832) 2421483
Website: www.ports.goa.gov.in E-mail: cpt-port.goa@nic.in
Shipping - Phone Nos.: +91(0832) 2420579/2420580 Fax: +91(0832) 2420582 E-mail: captainofports@eth.net
No. I llOl?/Ferromar/gbé Dated: 26/02/2016

"To,
M/s. Ferromar Shipping Private Limited,
Old Station Road,
Anand Bhavan,
Margao, Salcete Goa.

Sub: Reg. renewal of NOC of Workshop at Cortalim of M/s.
Ferromar Shipping Private Limited.

Sir,

With reference to the office letter No.I-11017/469 Ferromar dated
02/02/2016 and subsequent to the site inspection carried out by the officials of
this department on 24/02/2016, this is to inform you that the validity of NOC
No.[-11017/2373 dated 5/05/2014 is hereby extended upto 02/12/2016 with
same terms and conditions as stipulated in the said NOC, and the Company

should apply for renewal one month in advance before the expiry of the NOC.

Yours faithfully,

aﬂ%
(Capt. James$ Braganza)

Captaird of Ports

T
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Captain of Ports Department

2T ey,
e Government of Goa
g{i@iﬁ; Dayanand Bandodkar Road,
N agmnes =*°ﬁ Panaji - Goa - 403001, India.
h“:‘»‘._‘} i Phone Nos: +91(0832) 2225070/2426100 Fax: +91(0832) 2421483

Website: www.ports.goa.gov.in E-mail: cpt-port.goa@nic.in
Shipping - Phone Nos.: +91(0832) 2420579/2420580  Fax: +91(0832) 2420582  E-mait: captainofports@eth.net

No.111017/Ferromar/ 4 A1 ¢ Dated: 12/12/2016

To,

M/s. Ferromar Shipping Private Limited,
Old Station Road.

Anand Bhavan,

Margao, Salcete Goa.

Sub: Reg. renewal of NOC of Workshop at Cortalim of M/s.

Ferromar Shipping Private Limited.

Sir,

With reference to the office letter No.I-11017 /Ferromar/4206 dated
29/11/2016 and subsequent to the site inspection carried out by the
officials of this department on 12/12/2016, this is to inform you that the
validity of NOC No.[-11017/Ferromar/836 dated 26/02/2016 is hereby
extended upto 02/12/2017 with same terms and conditions as stipulated
in the said NOC, and the Company should apply for renewal one month in
advance before the expiry of the NOC.

Yours faithfully,

A

(Capt. Ja nes rraganza]
Captain/of Ports
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Captain of Ports Department

dﬂ"“"'\-r
w‘*’”v‘\; Government of Goa
‘o“fx & S Davanand Bandodkar Read,
%Q\:@;;j;;;;y Panail - Goa - 403001, india.
A ST Phone Nos: +981(0832} 2225070/2426100 Fax: +91(0832) 2421483
Website: wwwv,ports.goa.gov.in E-ma'l: cpt-port.goa@nic.in

Shipping - Phone Nos @ +91(0832) 2420573/2420580  Fax: +G1(0832) 2420582 E-maii: captainofports.ispsgoa@gmail.com

No. I 11017_!Ferromar/9__§q. Dated: 12/01/2018
To, al-,?\
M/s. Ferromar Shipping Private Limited.
Old Station Road,
" Anand Bhavan,
4 Margao, Salcete Goa.

Sub: Reg. renewal of NOC of Workshop at Cortalim of M/s.
Ferromar Shipping Private Limirad.

With reference to the office letter No.I-11017/Ferromar/5660 dated
20/12/2017 and subsequent to the site inspection carried out by the
officiais of this department on 11/01/2018, this is to inform you that the
validity of NOC No.I-11017/EGL/Cortalim/3516 dated 11/3/2004 is hereby
extended upto 02/12/2018 for total area cf 1386 Sag Mtrs. as per the
Inspectien Report dated 25/7/2012 with same rerms and conditions as

stipulated in the said NOC.

Yonrs faithfully,




(®))]
(0]
O

4 Captain of Ports Department

P s e ) =S
o kY Government of Goa
5 " Dayanand Bandodkar Road,
N 0 Panaji - Goa - 403001, India.
Phone Nos: +91(0832) 2225070/24256109 Fax: +91(0832) 2421483
Website. www.perts.goa.gov.in =-mail: cot-port.goa@nic.in
Shipping - Phone Nos.: +91(0832) 2420579/2420580  Fax =310832 2420382 =-mail: captainofports.ispsgoa@gmail.com
: ~ TN -
No. I 11017 /Ferromar/\4-.C Dated: 14/01/2019
At
To, :

M/s. Ferromar Shipping Private Limited,
Old Station Road,

Anand Bhavan,

Margao, Salcete Goa.

Sub: Reg. renewal of NOC of Workshop at Cortalim of M/s.
Ferromar Shipping Private Limited.

Sir,

With reference to the office letter No.l-11017/Ferromar/44 dated

01/01/2019 and subsequent o the site inspection carried out by the
officials of this department o 10/01/201¢. this 1s to inform you that the

validity of NOC No.I-11017/EGL/Cortalim/516 dated 11/3/2004 is hereby
extended upto 02/12/2019 for toral area of 1386 Sq. Mtrs. as per the

Inspection Report dated 25/7/2012 with same terms and conditions as

stipulated in the said NOC.

Yours faithfully,

O Do, %

%u {783
Capt.Jarpes Braganza)

Captain of Ports




Captain of Ports Department

Government of Goa

=
.. 9 Dayanand Bandodkar Road,
K, Panaji — Goa — 403001, India.
“ f Phone No 2507072426 2 +9 433
Website: www ports.goagovin E-mail: cpt-portc in
Shipping - Phone Nos - +91{0832) 2420579/242058( Fax; +91(0832) 2420582 E-mail: captainofports ispsgoa@gmail.com
No. 1 11017/Ferromar/43 2 Dated: 27/01/2020

To,

M/s. Ferromar Shipping Private Limited,
Old Station Road,

Anand Bhavan,

Margao, Salcete Goa.

Sub: Reg. renewal of NOC of Workshop at Cortalim of M/s.
Ferromar Shipping Private Limited.

Sir,

With reference to the office letter No.I-11017 /Ferromar/3805 dated
24/12/2019 and subsequent to the site inspection carried out by the
officials of this department on 17/01/2020, this is to inform you that the
validity of NOC No.I-11017/EGL/Cortalim/516 dated 11/3/2004 is hereby
extended upto 02/12/2020 for total area of 1386 Sq. Mtrs. with same

terms and conditions as stipulated in the said NOC.

Yours faithfully,
|~

(Capt. l=1m{s Braganza)

-
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£ Captain of Ports Department
o"“"{"’rr
&P Government of Goa
: 4 .f-.g?ﬁ & Dayanand Bandodkar Road,
%\?a; it 0% Panaji — Goa - 403001, India.
3 -‘_‘::_‘_".l‘:‘/‘__.:—f‘." 4
L Phone No's: +91(0832) 2225070/2426109Fax: +91(0832) 2421483
Website: www.ports.qoa.qgov.in E-mail: cpt-port.goa@nic.in

Shipping - Phone Nos.: +91(0832) 2420579/2420580 Fax. +91(0832) 2420582 E-mail
captainofports@eth.net

No.I 11017 /Ferromar/ 2.5 Dated: 22/01/2021
To,

M/s. Ferromar Shipping Private Limited,
Anand Bhavan,

Old station Road,

Margao - Goa.

Sub: - Renewal of NOC of Workshop at Cortalim of M/ s. Ferromar
Shipping Private Limited.

With reference this office letter No. No. [-11017/Ferromar/2728 dated
11/10/2020, and subsequent to the site inspection carried out by the official
of this department on 05/01/2021, this is to inform that the validity of NOC
issued vide this office letter No. I-11017/EGL/Cortalim/516 dated
11/03/2004, is hereby extended for the period of one year up to 02/12/2021
for the total area of 1386 Sq. Mtrs., with same terms and conditions as

stipulated in the said NOC.

Yours faithfully,
(A
{ I_-’ "\‘ ‘ :_“‘.\""‘t
(Capt. Jamcs Bydganza)
Captain!of Ports



Captain of Ports Department

Government of Goa

= 1
B Davanand Ban-lgdkar Road
I Panail - Gor 408001 India
F\,\ -_‘2‘1_ ” ; ? .‘ " .'3-:";. .r':‘
\ “Svemenr ©/ff  Phone Nos: +31(0832) 222507072474 104 Fax: +91(0832) 2421483
Website www ports.goa.gov.n LE mait opt-portgoa@nic in
Yhone No FHOB LA 2208 U2 A2058( Far +O1 p 191 b vl ainotpnrt grraigm
No. 1 11017/Ferromar/ |\ Dated: 21/12/2021
To,

% s. Ferromar Shipping Private Limited,
+Old Station Road,

Anand Bhavan,

Margao, Salcete Goa.

Sub: Reg. renewal of NOC of Workshop at Cortalim of M/s.
Ferromar Shipping Private Limited.

With reference to the office letter Noll- | g-OIT_f-‘ Ferromar/3068 dated
20/11/2021 and subscquent to the site ispection carried out by the
officials of this department on 16/12/2021, this is to inform vou that the
vahdity of NOC No.I-11017/EGL; Cortalim/5 16 dated 11/3/2004 1s hereby
cxtended upto (32;"‘1.2;'2(}«3‘2 for total arca ol 18386 Sq. Mirs. with same

terms and conditions as stipulated in the said NOC.

‘\(c-.p}_uih fully,
(—\ c—(,.,_ A,
(Shri. Octavio Rodrigues)
Marin E':t‘.g{i??t,‘r“” &N ‘-:h;‘, Sur\(-.\';';;'

Offg, Captrain of Ports
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k- Captain of Ports Department
g e P Government of Goa
R e = W f Dayanand Bandodkar Road, e o
: Panaji — Goa — 403001, India. :
Phone Nos.: +91(0832) 2225070/2426109; Fax: +91(0832) 2421483
Website' www poris goa guv i E-mail cpi-pori. goa@nic in
No. T 11017 /Ferromar/ U3 2_ Dated:- 01/02/2023

\/’ré,
M/s. FFerromar Shipping Private Limited,
Old Station Road,

Anand Bhavan,

Margao, Salcete Goa.

Sub: Reg. renewal of NOC of Workshop at Cortalim of M/s.
Ferromar Shipping Private Limited.

Sir

2

With reference to the office letter No.lI-11017/Ferromar/237 dated
02/01/2023 and subsequent to the site inspection carried out by the
officials of this department on 3170172023, this is to inform you that the
validity of NOC No.[-11017/EGIL/Cortalim/516 dated 11/3/2004 is hereby
extended upto 02/12/2023 for total area of 1386 Sq. Mtrs. with same

terms and conditions as stipulated in the said NOC.

Ld
(Shri. Qetavio Rodrigues;)
Marine Fngincer & Ship Surveyor,

4%'

Compcelent Authority/Caplain of Ports Deptt.
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W ¥ / COMPANY PETITION NO. § OF 2010
S P e :

Ferromar Shipping Private Limited,

a Company registered under the i
provisions of the Companies Act, 3
1956, having its Registered Office

at Anand Bhavan, Old Station

Road, Margao - Goa 403601 . Petitioner

WITH

COMPANY PETITION NO. 10 OF 2010

‘Empreiteiros Gerais Private Limited,
a Company registered under the
provisions of the Companies Act,

1956, having its Registered Office

at Anand Bhavan, Old Station

Road, Margao — Goa 403 601 ..... Petitioner

Mr. A. F. Diniz, Advocate for the Petitioners.
Mr. C. A. Ferreira, Advocate. for the Regiona_l Director.

Mr. Sanjay Kumar Guptz, Official Liquidator, in person.

' Coram :- S. J. VAZIFDAR '

_— Date : 16" April, 2010.
&‘&%%mﬂtﬁ%um

S an O _
7 oSl s, BRAL ORDER

< 5 K i 2 =y . ——
- \:‘:\‘u}
L3 ‘;.

[ have today signed the Orders sanctioning a scheme of
: ‘ mation betwsen the Pelitioner Company. The Petitioner in Cempzny
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Petition no. 9 0f 2010 is 2 iransferee Company and Petitioner in Company Petition
no 10 of 2010 is a Transferor Company

4

The procedure has been complied with. The Regional Director has

g S <

ﬁ]ed an affidavit, inter alia, stating that the scheme is not prejudicial to the interest

“Qf‘élharehofders and public. The Official quuudator has filed a report stating, inter

\ahgf that the affairs of the Transferor Company appear to have not been conducted

m a manner prejudicial to the interest of its members or the public interest

3.

There is nothing on record that warrants the rejection of the
applications.

In these circumstances, the scheme is sanctioned as per the Orders
signed separately by me today.

arp/*

iy
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»n JHE HIGH COURT O BOMBAY AT PANAJI
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“ o ORDINARY ORIGINAL CIVIL JURISDICTION

/! COMPANY PETITION NO.10 OF 2010
CONNECTED WITH

COMPANY APPLICATION (MAIN) NO. 9 OF 2010

In the matter of the Companies
Act, 1956

And

In the matter of Application under
Sections 391 to 394 of the
Companies Act, 1956;

And

In the matter of Empreiteiros
Gerais Private Limited

J 5 And

In the matter of Scheme of
%1% o1} Amalgamation of Empreiteiros
3 g : Gerais  Private  Limited  with
gy ' Ferromar Shipping Private Limited

Empreiteiros Gerais Private Limited,
. & Company registered under the
=" provisions of the Companies Act,
1956, having its Registered Office at
f™®Anand Bhavan, Old Station Road,
“ Petitioner

3 .'.‘."
_=updV. Carlos A. Ferreira, Asst. Solicitor General for the Regional
Director.

Cdi{AM : Honb'le Julsl.ice Vazifdar

ot



2

r oy Application  No.9 of 2010, the meeting of Eq
N

e IR S, . m r,y« > - I_ b IuT | R
. =\ R o~
‘\\} ’ A

703

DATE : 16t April, 2010.

ORDER SANCTIONING SCHEME OF AMALGAMATION

' OF EMPREITEIROS GERAIS PRIVATE LIMITED WITH

FERROMAR SHIPPING PRIVATE LIMITED

1. The sanction of the Court is sought under Section
391 to 394 of the Companies Act, 1956 to the Scheme of
Amalgamation of the petitioner Company with Ferromar
Shipping Private Limited (‘the Transferee Company?) pursuant

to the relevant provisions of the Companies Act, 1956.

2. Counsel appearing on ~behalf of the Petitioner
Company has stated that they have complied with all the
requirements as per directions of this Court and they have
filed necessary affidavit of compliance in the Court. Moreover,
the Petitioner Company also undertakes to comply with al
statutory requirements, if any, as required under the

Companies Act, 1956 and the rules made thereunder.

s |

3. By an order dated 18-2-2010 made in Compart§ ' 4 -‘

P

4. In this background, the Petitioner Company has

approached this Court to sanction the Scheme of

?chﬂg

w=
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T "-'-J'YAI:':aigamation between the petitioner Company and the
= Transferee Company so as to be binding on the both the

Cg}ﬁ‘banies and their respective members and creditors.
% 3 %

r “ /
».“:}/‘ 5 Counsel for the Regional Director, placing reliance
¥ ., ";iﬁﬁ' the affidavit of the Regional Director dated 31/3/10 and

the Registrar of Companies, vide his report dated 15/4/10,

states, that there is no opposition whatsoever to the Scheme
being sanctioned.

6. Perused the Petition and the Scheme. It appears that
the sanctioning of the scheme will be for the benefit of the
Petitioner Company and its members and will also enable the
Transferee Company to carry on their business activity

efficiently and work profitably. It will also not prejudicially

affect the rights or interest of the members and creditors of
the Petitioner Company and the Transferee Company and is
in” Public Inferest and also the Regional Director and the
Registrar of Companies having no objection to the Scheme

being sanctioned, this Court is satisfied that the Scheme
~deserves to be sanctioned.

-

2otk and te Me Gmmn Pﬂ:"
# Costs of Rs.f_@/@f- to the Regional Director,|to be paid
gl g

the Petitioner Company within 4 (four) weeks.
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Q. Filing and issuance of the drawn up order is dispensed
L_ . with.

10.  All concerned to act on a copy of this order along with

; f Scheme, duly authenticated by the Asst. Registrar of this
Court.

COMPANY JUDGE

NCRTILYY
g
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' Fh. 550247
/4\ ~ «  Ullice of the Village Canchayai
4

“@ g CORTALIM- QUELOSSION
/ . Contalim - Mormogoa-Goa.
/ “\b\ 'ﬁ-j 403710

- % J\.—_ C "
Ref. No. VP, CQ 22/99-2000/ 25 Date : /8/99.

NO OBJECTION CERTIFICATE -

Ihis 1is wo Certify that the Village
Punchayat Cortulim/Quelossim vide Hes.no,III
duted 3/8/99 4o not have un
M/S.Emprel teliusy

i - > 8 STOM

Y objection for/tne In,u
Gerais Pvt, Lta. Chovozth,
Lu Commence the business of the:

WUIKehvi and tiuing ot WOrk should waintain
]
lec. 8. A, 1y 8. P.M,

..... L fs given das Pel reqQuest ut

M/Sitmptelterivs Feiais Pvu, Ltg, 1N ULdeyr

€%

Lu plroduce at ConcCerned Dept,

ﬂ ) o
(Magggno C.Agliar)
Seciatary.

. V.P.Cortalim/huelossiu:.
M/S.Eluprwltclrua Saruls Pyt, Ltd,
Chovoth, Curtuline,

T

TP ——
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. Government of Goa, Damen erd Diu,
8. e Directorate of Industries a.nd Mines,
rf E Pang ji-Goa.

7 - Date: 3-10-68.

i

= No. D1/Goa/343/68

= )

3 M/s. Empreiteiros Gerais Pvt.Ltd.

B P.0.Box No.107, Station Roed,

e Margao.

. sir,

_} 3 - Sub-Registration of small scale industries.

o e

Please refer to your application dated 6-3-68, on the
above subject. Your unit situated at Cortalim has been
registered with this office for the manufacture of barges
and repeirs. The registration number gllotted to your unit
is DI Goa/343/68.

£

. v Y 3 .. - t -
iz ok
p Pait 4 .

5
v .,

=5 2. Your unit will be governed by the existing
A rules. and applicable in future for small scale industries in
=% thi sg%efritory ;
"t—,‘i"ﬁt 3. The value of fixed assets in your unit should
15

not exceed Rs 7.5 lakhs.

i
.y T TR ]
e R e e P R TR

rofg."' B

4. You should intimate to this office of any change
in the ownership or in the value of fixed assets or of your
intehtion to wanufacture new items.

3
e A e registration is no guarantee for allotment
& - i of scarce raw materials or foreign exchange. Application for
k;?.{a allocation of scarce raw materials will be considered on merits
¥ Fﬁ amd as per policies issued from time to time.

= 7.

g 6. Any breach of the above conditions will amount
-5 to cancellation of registration, besides other legal action.

8

You should quote the avove No. in £l1 your future

correspondence on the subject for any assistance from the
Government.

Yours faithfully,
sd...

(Prabhakar Kamat)
Director of Imdustries and Mines.




4 - 709

%

H. O )20

Form No. 4
(See Rule 13 and Rule 20 (iv))
Receipt &) - =. 3 3 RECEIPT Receipt No. 7 S
The Villag 'F’ancha?a'r 2 3 v.p. Cortalim
\ R — —
Received wi Hnérdgsfrgrp P /ﬁ EX Y ormuazy 5 L\'n 1 Ao Vi vaaLLF
; ‘-_’ \ = ;'.‘I ! St ‘ .E;_ : - ST T
Rupees ( §D__S_-/¢°) 'i«‘ Y, /L\.J-_Jf—c__a{ /f.. e Z—-\L
on account of Ho T 4 _ T _ !
- ‘ e | AP e
Date - 'V{ > OH 9 ~$L"\3"-':"6
Reference to Césh entry T == - Bprpad
BOOk /’E;E":; .
Page No Sign e-and Designation of
g 3 _ASsuing Officer

Instruction Covering the use of Form 4:-

2 or =
(a) Eha:g Receg:t sl;c:;;l: nshurarllgravu:th?:ﬂa:mn;m:ar, and each receipt which shail be in dupn“:’an;;céﬁra. s Carbon paper,
" m”r:lwmdip;mwhemr i i b ook, Bolh book number and Receipt number s::m ﬂ%ﬁ numbered on
panchayat shall bo aflixed to each Receipl before it is issued
The carbon copy shall be ratatned and the original !ssua?ﬂ. His lssued

R 1ML

Bers v )

Form No. 4
(See Rule 13 and Rule 20 (iv))
Receipt Bo . “ RECEIPT Receipt No. "
: 3] V.P. Cortalim 6
The Villag _,'f . - g |
Received wi S "/(:(’.Y‘raw:_au-/ SL\.:‘ QT%‘FU{,M,

Rupees ( 5\)’0'}0’:’ ) % Gl /9,\,--—\—9!»—;;’( a.\L_\‘
onaccountof | K&;;QAJ_O —\—?A'j_a /‘=—~r x Q{F’)d Ly - CJK ‘%:—-""Kf‘-*)
Date VJ s QQ Al C-')vxé;-"»«x.cj:-[—\ "3 A4}

0 ! )
Reference to Cash entry B g e —Jer-—r 2020 K
,,fg._ !

Boaok
Page No.

o Designation of
Officer

] ('
Signalur
_Assui

r 4

Instruction Covering the use of Form 4:- SECRETARY

(a) Each Receipt book shall have serial number. and each receipt which shall be in dup!uﬁ% "moéﬂ Carbon paper,
shall have a serial number within the book. Both book number and Receipt number sn ( numbered on

CORTALIN-GOA

each receipt whether Original or Duplicate.
{b) The seal of the panchayat shall ba affixed to each Recaipt bafore itis issued.
The carbon copy shall be retained and the original issued.



FORM III
(Under Goa, Daman and Diu Shops and Establishment Rules, 1975)
(See Rule 5)

Registration Certificate of Establishment

I. Registration Number — S&EB/I1/VSC/Y2K/1227
2. Name of the Establishment — M/S. FERROMAR SHIPPING PVT, LTD.,

3. Postal address of Establishment —Chevath, Heuse Fe,72¢,Certalim,Thane,Vasce da Gama,

Gez.
4. Name of the Employer — M/S. FERROMAR SHIFPING PVT. LID.,
™~ 5. Nawre of Business — Barge Building & Repairs
It is hereby certified that M/S, FGRROMAR SHIPPIEG PVT. LID., has been
| registered as c'm-“tihl‘ .................. this day sl ol s o A of wice 2012' ..................
& L — _\ ' S
y}f - il (Nainesh Dessai)
y % : Signature of Inspector
' - ~ ' LABOUR INSPECTOR
"gcal VASE® - DA | GAMA, GOA
\ P Renewals
| Dsed P From To Signature of Inspector with scal
L. renewal
; : LABCUR TNSPECTOR
W S M 21,06,2012 | 31.12,2012 D 2T \VASRS - 0 GAMA, GOA .
; PECTOR
26 =121 1 228 132 -2 e D o ASCD e Lo G AMA, GO A .|
. LABOUR INSPECTOR
!- R5)):13]101: O1- 2014 |3). |2+ 2014 S€0 - DA - GAMA, GOA....
b~ . | + LABOU= (5 2CTOR
- S R R T ] B e o) ES T I T = - L) G = bAoA, GOML.
- ; : itasiooe
T Rfeg o) o106l 31132016 | e
Jearial | ovor-oly. ] Svianger b ]
L
B B R R .:
[
-




711

FORM-II |
(Under Goa, Daman and Diu Shops and Establishment Rules, 1975)
(See Rule 5)

Registration Certificate of Establishment

1. Registration Number . S&ENINSCIY2K/1227
2. Name of the Establishment g M/S. FERROMAR SHIPPING PVT. LTD.
3. Postal address of Establishment CHOVATH, HOUSE. NO. 720, CORTALIM, THANE,
VASCO DA GAMA, MORMUGAOQ, GOA, 403802
4. Name of the Employer : M/S. FERROMAR SHIPPING PVT. LTD.
5. Nature of Business .l BARGE BUILDING & REPAIRS

It is hereby certified that M/S. FERROMAR SHIPPING PVT. LTD. has been

registered as Commercial establishment on this day 21st June, of 2012
Renewals
Date of renewal From ~ To
1 2 3
% 21-Jun-2012 31-Dec-2021
19-Jan-2022 01-Jan-2022 31-Dec-2026

Note : i) Renewal period of the Registration Certificate is from 1st November to 30th November
iiyThis Certificate shall not bestow any Right of Title

Labour Inspector
Office of the Assistant Labour Commissioner, Vasco

Pritesh Naik

LABOUR INSPECTOR ,,&ﬁ
Office of the Assistant Labour Commissioner, Vasco

Signed Date 19/01/2022 02:51 PM




Govermment of Goa,
Captain of Ports Departiment,
Panaji, Goa.
Dated: 11.3.2004.
No. 111017/EGLICortalim/ & /.4

To.

rFEl

M's. Empreiteiros Gerais Pvt. Ltd.,
Anand Bhavan,

Station Road,

Margao-Goa.

Sub: Request for N.O.C. for use of Government Riverine Land for workshop
acti\-‘itirs At Cortalim - Goa.
Sir,

With reference to your applications dated 21.1.2003, 24.3.2003.
28.7.2093 and 5.11.2003 and site inspection carried out by the officials of this
Department on 24.4.2003, N.O.C. of this Department is hereby granted to M/s.
Empreiteiros Gerais Pvt. Ltd., Cortalim, for use of Government Riverine Land
and Water Frontage totally admeasuring 1246 Sq.m. in area, situated at Cortalim
Village and adjacent to plot bearing Survey No. 43, for the purpose of carrying

out construction and repairs of inland vessels subject to the following terms and

conditions:

I The above said Company shall use government riverine land and water — -
frontage admeasuring 910- Sgm. (70 m x 13 m) and 336 Sq.m. in area
Government Open Plot solely for the purpose of construction and repair of

inland vessels in the plot adjacent to Survey No. 43 and as per approved plan

which is enclosed herewith.

The above said Company shall not use any additional Government Riverine

land or Opc’:n plot in the vicinity without prior permission of the Captain of
Ports.

The said Company shall not dump any mud into the government riverine
land or encroach upon the government Riverine Land in the vicinity of the

Workshop or allow to cause siltation in the arca.

+. The sud Company shall not throw any stones svaste materials, scrap clc., in

ok

to the river or in vicinity of the Workshop so as to cause any danger or

hindrance to safc navigation in the area. -2/-
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5. The said Company shall not discharge$ any oils or throw any pollutants into

the river so as to cause pollution of the river.

6. The said Company shall not cause any nuisance in the area or causc any
damage to public or private property in the vicinity.
P
7. The said Company Ishx'aﬁ pay port dues/rental charges on Government
Riverine Land used by them in advance annually, at the rate of Rs. 3/- per
Sq.m. per month and any further increase in port dues/rentals as and when the
same is notified by the Governmesd .

8. The said Company shall obtain all relevant N.O.C’s as required from other

concerned Government Departments/ Authorities,

9. This N.O.C. shall be valid for a period of one year from the date of issue and
the same shall be renewed/extended for further period on the application
from the party at least one month in advance of the expiry date.

10. This N.O.C. is subject to be withdrawn or cancelled at any time if any of the
above terms and conditions are found to have been violated or if the
Government requires the Government Riverine Land for its own use. In that
event, the Company shall not be_ eligible for any claim or compensation
thereof.

11. The said Company shall give an undertaking in writing within 7 days of the
receipt of this N.O.C. stating that they are willing to abide by the above terms
and conditions of this N.O.C.

Yours faithfully,

Captain of Ports.

Cd/at.



.lgmpreiieires @em:zis @ ab: " Biribeid

BUILDERS & REPAIRERS OF BARGES, MARINE, SALVAGE & GENERAL CONTRACTORS, MARINE SURVEYORS
Workshop : Cortalim, Goa. @ 550232
Hecd Office: R O. Box 107, Anand Bhavan, Station Road, Margao - Goa 403 601
T (0832)704131 /32 /33 Fax No.: 730372 Telegram: “SHREEHARI", Margao

Ref. No. —‘S'l/sz t%?g Date 2'9/}‘?/53

Captain of Ports,

Govermnment of Goaq, -
Captain of Ports Department,

Panaiji - Goa.

Dear Sir,

Sub : Issue of NOC for use of Government Riverine Land for
our workshop at Quelossim, Cortalim, Goa

This has reference to the discussions we had with you during the meeting held in
your office, on the captioned subject.

Enclosed herewith please find one Cheque drawn on ’HD‘CC'
Bank, bearing no. 979 50/ dt. [é‘/CS-/G 3 for Rs. 2-,95:6’3"{2 (Rupees
-—/_)’@_M&/M{V A.x ,%mqé,déﬁ Hsiesd 7{(7/{’ only) being
the amount for use of Riverine Land at Quelossim, Cortalim workshop upto 31+
December 2003. Kindly acknowledge the receipt.

We are paying the above amount as per your calculations. However, we once
again request you that we shall give you proof of our workshop being closed from the

year 1992 -99. Incase You are convinced, suitable rebate may please be given to us.

We request you to kindly arrange to issue us NOC as above at your earliest and
oblige.

Thanking you,

Yours faithfully,
For EMPREITEIROS GERAIS PVT. LTD.

\[' R
L 77 <l

‘ /i’/ ’)(\ ' - “Director/Afforney
Encl: a/a e e
& P07 o
g8 panat
PKH e
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No.I = 11017/ EGL/ Cortalim/ |636
Government of Goa,
Captain of pPorts Department,
Panaji = Goa.

Dated:- 20,05,2003,

To,

M/s. Bnpreiteiros Gerais
Private Limited,

P,0O., Box 107,

Anand Bhavan,

Station Road,

Margao - Goa.

Sub: Issue of N;O.C. for use of government
riverine land for your workshop at Cortalim,

With reference to your letter No,SVI/21/47 dated 12:5.2003,
on the above subject and further to discussions held with the
Capt. A,P., Mascarenhas on 16,5,2003, a statement of port dues/
rental charges payable by you on government riverine land used

amounting to Rs.2,86,630/~ is forwarded herewith for your kind
perusal,

You are, therefore, requested to arrange to pay the said

amount at this office in advance inorder to process your
request further,

“Yours Rfully,

' ( For Captain of Ports )
Q}Hi s sy R &L—Panaji - Goa,

Cd/Fl1,



~
N
»

STATEMENT OF CALCULATION OF PORT DUES PAYABLE BY M/S. EMPRFITEIROS
GERAIS PRIVATE LIMITED, FOR THEIR WCRKSHOP AT CORTALIM,

1. Rental charges on 1800 8q. M. 2940,00
@ Rs,420/- per annum (Old Rates)
for the year from 1971 to 1977
i,e, 420 X 7 years
( For the year 1978 = period of non-use) NIL
2. Rentzals con 1800 Sq. M, from
1979 to 1983 @ Rs.420/- per
annum (Old Rates) 2100,00

3, Rentals for 1984 to 1990
® Re,1/- on 1800 Sqg. M, 1,51,200,00

4, Rentals on 1800 Sq. M, from Feb,
1991 to March, 2000 @ Re,1/- per
Sq. M. per month i.e, 1800 X 1 X 110 months 1,98,000,00

5. Rentals on 826 Sq. M, from April,
2000 to Oct, 2001 © Re,1/- per Sq. M.
per month i,e, 826 X 1 X 19 months 15, 694,00

6. Rentals on 826 Sq. M., from Nov, 2001
to March 2003 @ Re,3/- per Sq. M.
per month (Revised rates)
i,e. 826 X 3 X 17 months 42,126,00

7. Rentals on 910 Sq. M. (70 X 13 - water
frontage) required for new construction
from April 2003 to December 2003 @ Re,3/-
per Sq. M., per month - Advance payment
to be made i,e, 910 X 3 X 9 months ___24,570,00

Total amount payable 4,36,630,00
Less amount paid already 1,50,000,00

1. Cheque No,665938 - Rs, 50,000/ -
2, Cheque No,979452 - Rs, 100,000/~

1,50,000/ -
Balance amount payable 2,86,630/ -

The above calculations are made as per discussions held on
14,5,2003 with Captain of Ports in the presence of the representa-
tives of M/s, Empreiteiros Gerais Private Limited, who agreed to
pay the said amount as calculated, -

Submitbed for Captain of Ports perusalzénd approval please,

-
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‘/-, N 100004956892
ANT S
2
FORM 1& XIV
Date:  30/10/2015 aAETE 47 9 Page 1of 1
Taluka MORMUGAQO Survey No 43
AT EEE TR
Village Cortalim Sub Div No
i Rear
Name of the Field Glaba A Tenure
HEIEEIC AT TFIE
Cultivable Area tHa Ars.Sa him) SITITOT 7% (7. s1¢, 57 7 )
Dry Crop Garden Tolal Cultivable Area
R — Aice Khagn Ker Wared
: =i R ¥ e 4 R sl
0000.85.75 0000 DO0.00 0000.00.00 G00C0.00 00 0000.00.00 0000 00,00 0000.85.75
Un-cultivable Area (Ha.Ars.Sq Mirs) AT & (2. A1 =Y, 37,)
Pot-Khar AT g Remarks
Class(a} Class(b) Total Un-Cultivable Area Grand Total
i () i (3) TFT AT A TFT
0000.00.75 0000 00.C0 0000.00.75 0000.86.50
Assessment : Foro Predial Rent
Rs 0.00 Rs 0.00 5 Rs. 000 000
FTFTT Loxe afrarer ¥z e
5 No.[ Name of the Occupant o Khata No Mulation No Remarks PO
! FEIETTS AT T HET Eoxacss
1| Joao Pedio Femandes
| 2| Ferromar Shipping Pvt Lid, 12009
S.No Name of the Tenant z=rd 77 Khata No. | Mutation No. | Remarks )
QT FaT wexa |
1 —— Nit
| Other Rights &% 5 MutaionNo  |Remarks
Name of Person holding Tights and nalure of righls: SR .
AL T8 UTOO SO0 T T 2 TR
. Ll
Details of Cropped Area fsmarster smar arafer
Year | Nameof the Mode | Season  |name Imigaled Unimgated |Land not Available far Seurce of |Remarks
- Cultivator o (WE e arTTa s m‘*"-—'—? irigation |3,
A Malure Area fvemr
| ST FO-TTR R AT HaAsSqMls  [MaAu SqMis - HaamSqis | oy
Eicd  wm sy oft, 18w St ot . =, ot ot
--------------- Nil- —— f [

End of Report
For any further inquires, please contact the Mamlatdar of the concemned Talukz

OFFICER ik SHARGE
LAND RECQRDS
VIDE GOVERNMEMT ORDER
26/4/2001 - RD (737%)
DATED 2211012001 o
EciinX Infocom Private Limitzo
Place: Margzo-Goa
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‘k{%’;‘
FORM 1& X1V
i 9 7 99

100004956893

Date - 301072015 Page 1of 1
Taluka MORMUGAO Survey No. 42
argwr LEEERS
Village Cartalim SubDiv.No =3
T e T
Name of the Field Glabad Tenure
Cullivable Area {Hu Ars Sq Mess T &5 (3. 307, 3 41}
Dry Crop Garden Total Cultivable Area
Rice Khajan Ko Warad
Rrraw EiicEs M r e T T &
0000 00.00 0000.00.00 0000.00.00 0000 00,00 0000.00 00 0000.00 00 1000.00 00
Un-cullivable Area (Ha.Ars.Sq.Mtrs) AT & (2. e, i, 1)
Pot-Kharah W= @+t Remarks %
Class(a) Ciass(b) Total Un-Cullivable Area Grand Total
7% i) << (@) THT A I
0000.24 75 0000.00.00 0000.24 75 0000 24.75
Assessment : Foro Predial Rent
Rs 000 Rs 000 Rs 000 0.00
- » - s O w o
S.No | Name of the Occupant Khata No. Mutation No Remarks P iE
; FA LT 19 T AT ORI
1! Feromar Shipping Pt Ltd,, 12030
S.No | Name of the Tenant Fﬁm Khata No. | Mutation No Remaris
&y AwT Ens s i Rl
{ 4 Nil
Other Rights a< zg Mutation No Remarks
Name cf Person holding rights and nature of rights:
: R Eial
TAT gE YT €IS AT T g AT
Given fo Agrawal Company Lease for
Thirty Years
Details of Cronped Area fiterareie a=msr st
i[ Year Name of the Mcde | Season  Name Irfigaled Unirrigated i.and not Available for Source of |Remarks
- Cultivator ks L S Crop armoe Rros inn iz e | irrigation P
. Nature Area iy
T G- Rerd 7t ManasaMs  fdeassams | HaAsSaMs | e
i. AT L ; 7. are, S w.
| Mo |
I ' E |
End ol Report

er mquires, please coatact the Mamlaidar of the concerned Taluka

aONH

: ' g~
§ RGE
OFFICER IN JMA
LAND RECORDS_ .
VIDE GOVERNMENT ORDER

6712001 -
VATED 2201072001

thinX

Yuln
Mmifnn
L' it

RO (7378)

T fre it
y Privete LY
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(%\ 100004956895

WYy
FORMN L XIV

Date :  30/10/2015 AT % 9 ¥ 9y Page 1af 1

argHr LEEEL

Village Cortalim Sub Div. No. .«

T Reardac

Name of the Field Glaba 4 Tenure

STy 79 T T

Cullivable Area (Ha Ars.5aMus) ST & (2. Wiw, =T 71}

Dry Crop Garden & Total Cultivable Area
f Ao Khajan L Mared :

wip T o Lire T i
0000 00.00 0000.00.00 0000 CO.00  0000.00 00 0000.00 00 0000.00.00 0000.00.00
Un-cullivable Area (Ha Ars.Sq.Murs) ATIIF &1 (8. ae, =Y. 5ft.)
Pot-Kharah T & Remarks &

Class (a) Class (b) Total Un-Cultivable Area Grand Total

a7 (31) 7 (1) VT ATRYR I wE

00C0.00.00 0000.05.25 0000 05 25 0000.05.25

Assessment Foro Predial Rent

Rs 0.0 Rs, 000 0.00 , G.00
i IF Rs = Rs
S.No.| Name of the Occupant KhaaNo. | Mutation No Remarks e |
1| Ferromar Shipping Pvt Lid., ) 12015
SNo | Name of the Tenant g xia Khata No. | Mutation No [ Remarke
T AwT FOFE T T
1 Nil

| Other Rights z@¢ gnc Mutaticn No Remarks

Name of Person holding !k;hts and nalure of righls; e T

U W MTOT O qia LR ELEY

Given lo Agrawal Company Lease for

. thity years,
Details of Creopac Area feraTelter damar aresfs
| vyear | Nameofthe Mode | Season |Name Irigaled Unirmgatea  §.and not Available for Source of |Remarks
% Cuilivator Ling W= i crop EILECE R e imgatien |5
T Nature Area Rtsatar
Gl I R A HaAsSaMis  [HaamSqMs J— HosSqMis | gop
i i B R %o o,
[ -Nil - I
End of Report

Foc any further inquires, please contact the Mamlaldar ol the concerned Taluka,

"‘wsm:i.-n i Hm—.cn
LAND RECOHDS
VIDE GO'&'ERN“ENT ORDER
151112001 - RO (737€1
SATED 2211012001
FikinX infocom Priv ate L
Placs: Marpao-003

\“"I"' -
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100004956901

Date - 30/10/2015 FgaTH 97 9Y Page 10of 1
Taluka MORMUGAO Survey No. a3
ATLH ER Y
Village Cortalim Sub Div. No. =
Name of the Field Glaba 4 Tenure
AT TiE AT I
Cittvablo Area (Ha Ars Sq Mirs) 5709 &8 (7. a7, =761
Dry Crop Garden Rice Khaian Kar P Total Culliv;:la Area
; Eiad mrew xr _ofve b
0000 03.25 0000.00 00 0000.C0 .00 0000 00.00 0000.00.00 0000.00.00 0000 03,25
Un-cultivable Area (Ha.Ars Sq Murs) TS & (B, are, =Y. oft)
Pot-Khargh  9iE @<1a Remarks 4=r
Class{a) Class (b) Total Un-Cullivable Area Grand Total
7 (&) =i (7) T TR ST T
C000.00.00 €000.00.00 0000.00.00 3000.03.25
Assessment Foro Predial Rent
Rs 0.0 Rs 0.00 Rs 0.00 . 000
AET e I s = e
SNo | Name of the Occupant KhataNo,  |MuatonNe. | Remarks  aa
AT AT = 7d AT ORI T
. 1! Ferremar Shipping Pvt, Ltd , i 12016
S.No. [ Name of the Tenant FaryaiT KhataNo | Mutation No | Remarks
T AT S A R
1 Nt
Other Rights @< Mulalion No Remarks
Name of Person ho!a‘ng rights and nature of rights: ¥R Piras
2L Z AT FIWI-ATH AN A 2 ST
e 11} —-
Oetails of Croppad Area Fivrasf= d=m=ar aresfrer
Year | Name of the Mode | Season  |ame Inigaled unirngated |and not Available for Source of |Remarks
=y Cuilivator ban arey f Crop EILIETS |ERE 6 iiil-l1311EB-ltf-m---’-lﬂl'-iﬂi_.}A irngation |5
: Nalure rea &y fest=n
O AT TT I HaassamMs  [Hass 3ol v Haamssqms [ oo
a1 Fawd frwmwad | §. =T off,
- TR NG, W—— ——"
» End of Report

9\4’70,

¢ AR

b
Y
\}z
I J

rany further inquires, please contact the Mamlatdar of the concemed Talukx

a
CR‘,@;L‘
OFFICER IN “HARGE
LAND RECCORDS
JIDE GOVERNMENT ORDER
26172001 - RO (7376)
QATED 22/10/2004 . o
EihinX infocom Private Livites

Place: Margaa-8oa
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w -
. Captain of Ports Department
e
- A Government of Goa
., W </
é‘-}‘-‘-"i"”"ﬁ"‘f'.‘——?f--_” 4 Dayanand Bandodkar Road, \OYA i
. kb . % !
Panaji - Goa - 403001, India. A
Phone Nos: +91(0832) 2225070/2426109 Fax: +91(0832) 2421483
Website: www.ports.goa.gov.in E-mail: cpt-port.goa@nic.in
Shipping - Phone Nos: +91(0832) 2420579/2420580 Fax +91(0832) 2420582 t mail' captainoiports@eth.net
No. 1-1101 7/Ferromar/|{ % Dated: 07/01/2022

M/s. Ferromar Shipping Private Limited,
Old Station Road,

Anand Bhavan,

Margao, Salcete - Goa.

Sub: Reg. workshop premises belonging to M/s. Ferromar
Shipping Pvt. Ltd.

Sir,

With reference to your letter No.SS/35/29 dated 18/11/2021, on the
above subject, and as per your request and subsequent to the sitc
inspection conducted on 16/12/2021, by the officials of this department, it

is noted that western side of your plot are unused saline lagoon with

mangroves is identified.

Also noted and confirmed that an area of 2177 sq. mtrs. mentioned

by vou in vour above mention letter is till date unutilised for any kind of

\\ foreshore .activitics, as that area is surrounded with dense Vegetation and
4 2 ; =

11 ?

i
/

S
etin ¥ [

recmained unuscd.

S

- i

7

-

-

-

YTU rs faithfully,

1 -

o =i
axe/
(Capt. Ja r-fs{ﬂmg;-mza]

Captdin (& Ports




